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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACI( 

O.A./TA./R.ANo 	 99, 

Applicant (s) 

Versus 

Respondent(s) 

Sr. No I Date 
	

Order with Signature 
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k.egisra? 

1 	.4.951 	Adjourned to 1.5.1995 as the 

first Cse for admission. 

ZE M.R 4DMINITR4T IVE 

.5.95 	 Heard. No grounds to interfere 

in the order of transfer inasuich as no 

ivlafide has been al]ged by the petitione 
aqcording 

and even2to the petitioner IMs 

completed three years in the present post 

at 
I 
Purl and hd  s been transferred to 

4 

Bhubaneswax which is his hoie tn and 

even, accojing to him, he seeks eztens 

by one year for the treatment of his 

father, who is unde rgoind naturopathy 
treatnent at Pun. The dlstante,between 

Puri and Bhubaneswar is 60 kilometers. 

In view of the facts stated above1  

we find no merit in this SIpplication and 

hence dismissed without admitting. 
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